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ORDER

This M,A, has bean filed by the respand@nts in the G.A,
with a praysr that further time be alloyed to tham te dlspose
of the appeal filed by the applicant, as per the direction given
by the Tribunal en 17.11.1997 in G.A,1091 of 1997 by another
6 wesks frem the date of filing af the M.A,
24 W have heard the submissions of the ld.counsel for both

the parties and perusad the record.

3. Mr.B e FbkharJee, ld.counsel for the arlginal applicants

has opposed thae appllcaticn.

4., Houavar, we find that for the proper adjudication eof

the case and in the interest of the original applicants it is

necessary that the appeal petition is disposed ofy as the
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concerned authority in dispousing of the appeal petition cén‘g@'

into the facts of the case which may not h@ve been done by this
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Tribunal, |

5. We» houevers note that the M.A, hes been Filed yith
aboyt a delay of 1 month and 2 daysy byt lder.Counsel fer
.the applicants Mr.Madhysudan Banarjess explaing that basically
he is résponéible for that becaﬁse he had misplscea ths paper,
6. In vieu of the ab@ye b@sition:'ua 3110u time upte
30th of April) 1998, to dispose of thevappédiafiledby the

applicant,

(D+Purkayastha) ~ (B.CsSarma)
udicial Msnber Administrative Member



